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I, ' . CENTRAL ADMIHI.straTH/E TRIBUPJAL

PRINCIPAL BENCH
NtU DELHI.

Q.A. No. 2745/90 Date of -decis ion 22.2. 1996
Hon'bla Shria.R. Adige, r-lamber (a)
Hon ble ^mt.Lakshmi Suaminathan, MgmbBr (3)

1. K«3. f'Oahalingam (sinca dead)
2. S.Vanaja, 44 years,.uidou
3. f^.Ananda Subramaniam, 19 yaars, son
4.- ^I.Kalpan'a, 15 yaars, daughter
5. H.Gayathri, 12 years, daughtar

2 to 5 ara LRs of tha decaased first
applicanto

4 and 5, ilinors, rsp.by thair mother
and natural guardian the 2nd applicant
S.Uaneja all rasiding at Wb, 26 ,3ripuram
1st Street, Royapatfcah, !^adras-500014

... ApD lie an ts

(Prasant I Nona )

Us.

The Secretary to tha Govt.of India
flinistry of Firsnca.
Oepartmant of Revenue, Neu.Delhi.

... Respondent

0 R D E R (ORAL)

(Hon'bla Sfri S.R, Adi-ga, ember (A) f •

None for the applicant auen on tha second cai'i^

Shri R.'R. Bh'arti, counsel for tha raspondants,

2. Wa note that the applicant Shri K,S .Plahalingam

himself had unfortunately expired as far back as 14.12.92,

N

and his L.Rs, were brought on record. Thosa L.Rs have

baen consistently absenting thamsalues sinca 21,12. 19-34, .

although nearly 10 adjournmants hava bean grantad since

th en,

3. On the last data i.a. 9. 1. 1995, fijash notice

uas diractad to be issued to tha anplicants L.Rs uhich

has baan recaiuad served, but nona has aooaarad on their

behalf, ^



Under the ci rcu.Tistanc gs , it ann-:^ar3 that no

one 13 xntarpsted in pressing this OA uhich is

dismissad for d^ault and non-prosecution. No costs.

(Smt.Lakshmi Suaminathan) fS.R. AftinY)
Member (J) nembgr (a) '
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